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which, if enacted, would have adverse
implications for our bilateral relations
with the United Stales"

This is a more categorical statement of the
views and feelings of the Government and the
Parliament of India and mere than that cannot
be made in the Parliament at this time. And if
the United States Administration is able to
have these portions deleted then our efforts
would have succeeded. If, however, these
portions are deleted in a manner, not wholly
satisfactory, then some measure of success
would have been obtained. But if they stand as
it is then the relations with the United States
and India must be adversely affected. So, it is
our sincere hope that the US Administration
will carefully look at what we have said and
will carefully go through the deliberations of
this House today. I am to make a statement in
the other House also. The mes age will go
clear that there was a unanimous feeling in the
Parliament of India that what the United States
was doing in this regard by equating the
nuclear programmes was unjust, unfair and
uncalled for.

I would like to once again thank hon.
Members for the manner in which they have
spoken. Responsible, statesmanlike manner
and the high standard of this debate
strengthens Government's efforts to have this
legislation altered. Thank; you, Madam.

Reported Remarks of Home Minister, Shri
Buta Singh, against Chief Minister of Andhra
Pradesh—Contd.

THE DEPUTY CHAIRMAN: Now we
take up further discussion on the matter
raised with permission.

SHRIMATI JAYANTHI NATARAJAN: I
have the privilege of speaking limmediately
after Advani Ji and I am particularly grateful
for that opportunity because out of our great
respect for him personally and for whatever
views that he expressed, I would like to say
that all of us in the House are in agreement
with him, upon the sentiments that he
expressed, about certain standards that  are
expected of
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political leaders especially in their utterances
about other political leaders. I also agree with
great respect that it is totally wrong and
irresponsible—I think, that is what he said—
for any political leader to call a Chief Minister
anti-national or to say that he advocated
casteist feelings and communalism. Such a
leader suffers from a certain lack of
responsibility. That is what Advani Ji said.
But I want to point out whether this be true or
not, whether I disagree with it or not, whether
what the hon. Home Minister said was true or
not or whether he was properly quoted or not,
that the fact remains that time and again in
this House, in various public fora, at election
meetings and in various important places,
even as important a place as the Opposition
convention at Surajkund, they had called the
Prime Minister in far worse terms. Advani Ji
had said that six crore people oi Andhra have
elected Mr. Rama Rao I say that 800 million
Indians have elected the Prime Minister. They
called him far worse names. I am not going to
read it because it is a disgusting slur.
(Interruptions)

The Vice Chairman (Shri Jagesh Desai) in
the Chair]

They have called him far worse names. |
am not going to read them because they are
disgusting slur upon the highest office in the
land, upon the Prime Minister. If anybody
wishes, I can read straightaway from the
paper and they can see it.

THE VICE-CHAIRMAN (SHRI
JAGESH* DESAI): No, please.

SHRIMATI JAYANTHI NATARAJAN:
No, I am not going to read it. but the fact
remains that they called him far worse than
anti-national They called him far worse
names. It is not only Mr. Rama Rao himself,
but Mr. Devi Lal also. They accused him of
bartering away the integrity of the nation.
They accused him of terrible things.
Therefore, assuming without admitting any
lack of responsibility, I charge leaders of all
Opposition leaders of a far greater lack ot
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responsibility by their public utterances and
public statements that time and again they
have repeatedly made Even though they have
done this at every stage when tor the first time
we get up here everybody is up in arms. Not
once have they gone back. If you just go
through the folder that I have got here the kind
of names that they have called the Congress
party— every single objection that Advaniji
has raised—what has been said about Andhra
Pradesh Chief Minister—far worse things
have been said about our Prime Minister and
that again is a matter of national scheme. Let
them examine their conscience before they
come here and talk about high sounding
notions and about political responsibility and
what are the kind of responsible statements
that political leaders are to make.

Sir, much water has flowed under
the bridge. Many things have been
said. It will be my endeavour to
make an uninterrupted speech. There
fore, I am not going to refer to those
allegations once again. I just want
to make one very important observa
tion. [ associate myself with this mo
tion not only because of the lofty con
cept of maintaining good Centre-State
relations which is no doubt an ideal
to which all of wus should work for,
but I want to remind this House of
one more concept, that is, good rela
tions between the execuive and the
judiciary and between the legislature
and the judiciary. This is a principle
of our Parliamentary democracy. This
is a basis upon which democracy rests.
Why is this principle of separation of
powers? 1 know why the Members
of the Telugu Desam party are so sen
sitive about the judiciary when every
time a judgement is given. In fact,
the Chief Minister has gone on re
cord, if I am not mistaken, as saying
that there are about 39 or 49 adverse
Judgements against the Chief Minis
ter. Every time there is anadverse-
Judgement against the Andhra Pradesh
Chief  Minister  he immediately
characterises it...

SHRI PARVATHANENT UPENDRA:
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Not against the Chief
against the Government you can say.

SHRIMATI JAYANTHI NATARAJAN;
I stand corrected. Against the
Government headed by the Chief Minister, Mr.
N. T. Rama Rao. He immediately
characterised it as a verdict against 6 crore
Andhra  people. I do not think  how
that  follows.  Every time there is an
adverse judgement against the Government
obviously they say it is against 6 crore Andhra
people. So with regard to this judgement also
which is none the less a judgement, the
Telugu Desam party has gone on record
saying that this judgement is going to upset the
delicate balance between the judiciary and the
executive. I fail to understand how this
can upset if a judgement is wrong
(Interruptions). 1 am not yielding.

SHRI PARVATHANENI UPENDRA: Just

one minute.

THE VICE-CHAIRMAN (SHRI JAGESH
DESAI): What wrong she has said? Let the
debate go smoothly, She has avoided
referring to anything

SHRI PARVATHANENI UPENDRA: I
am not criticising. Apparently the hon.
Member is relying on a resolution passed by
the Telugu Desim Parliamentary party which
is obviously what she has in her mind. We
have not criticised the judgement there. We
only referred to the Congress party's tactics to
resort to High Court instead of political battle
and they are having recourse to political
litigations. That is what we have said.

SHRI BUTA SINGH: High Court does not
belong to any political party.

SHRIMATI JAYANTHI NATARAJAN: I
do not think that the hon. leader of the Telugu
Desam party has exactly clarified matters. In
fact, he is really reinforcing what I am saying..
Still whatever the Congress is doing or not
doing, the fact remains that they have said that
this judgement is giving to upset the delicate
balance between the judiciary and the execu-
tive, no matter whose hand is behind it. This is
what they have gone on record as saying.
Thisisa matter

Minister,
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that truly shocks the national conscience.
Every time a judgement goes against a
particular Government you climb on an
official resolution of a parliamentary party
and say that this judgement is going to upset
the delicate balance between the judiciary. . .

SHRI PARVATHANENI
This is not correct.

UPENDRA:

THE VICE-CHAIRMAN (SHRI JAGESH
DESAI): Somebody can correct it.
(Interruptions) This is what her interpretation
is.

SHRIMATI  JAYANTHI = NATARA
JAN: If this is allowed to go on
(Interruptions) .

SHRIMATI RENUKA CHOWDHURY:
How can you go on record like this?

SHRIMATI JAYANTHI NATARAJAN: If
this is allowed to go on, there *will be nothing
but anarchy. It. is not even a question of
Centre-States relations but the entire relations,
the precious relations, the sacred relations
among the judiciary, the executive and the
legislature will completely break down and we
will have nothing but anarchy all over the
country. Therefore, this is a dangerous prece-
dent. I think it is incumbent upon the party and
the Government to accept a decision and an
observation of the High Court with good grace
and then try to meet it squarely. If they think
the judgement is wrong, it would much better
for them to go in appeal against that judgment
to the Supreme Court without casting unne-
cessary slurs against the judiciary particularly
the Chief Justice.

Sir, another point I wish to make is that we
all know that the hon. Home Minister went
there in his personal capacity to campaign for
elections. He is the same person. He cannot
separate himself and go, half of him saying 'l
am not the Home Minister'. He went there in a
personal capacity and he went there to
campaign for elections and my hon.
colleagues who have spoken before me have
already said
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and I do not want to repeat, that a person who
goes for election campaigning is not exactly
going to sing the praises of Mr. N. T. Rama
Rao, paigning is not exactly going to sing his
praises for a minute. Therefore, he went there.
. . (Interruptions). 1 know what Mr. N. T.
Rama Rao said in Nagaland.

THE VICE-CHAIRMAN (SHRI JAGESH
DESAI): You do not hear the interruptions.
You go ahead.

SHRIMATI JAYANTHI NATARAJAN;
Sir, in Nagaland, Mr. N.T. Rama Rao made
the most wonderful speech of all where he
said and he has gone on record a, having said
... (Interruptions) .. .that Naga nationalism is
not anti-India. If this is not anti-India and not
patriotic on the part of the Chief Minister to
say, I do not know what sentiments are anti-
national. (Interruption),

SHRIMATI RENUKA CHOWDHURY:

*

THE VICE-CHAIRMAN (SHRI JAGESH
DESAI): You cannot say like that. Please sit
down.

SHRIMATI RENUKA CHOWDHURY:

THE VICE-CHAIRMAN (SHR1 JAGESH
DESAI): Nothing will go on record. I am
standing on my legs. Please don't speak.

SHRIMATI JAYANTHI NATARAJAN: I
reiterate it; I stand by it. I reiterate the fact
that what Mr.N.T.Rama Rao said during the
camaigning in Nagaland is an anti-national
statement and I stand by it. Let them deny
that statement if they can. I do not say
anybody standing up there and denying that
fact that Mr. Rama Rao made a statement like
that. (Interruptions)

SHRIMATI
HURY: *

THE VICE-CHAIRMAN (SHRI JAGESH
DESAI): Plea.se sit down. If a statement is
wrong, somebody will correct it from your
side. (Interruptions).

RENUKA CHOWD-

*Not recorded.
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SHRIMATI
HURY; *

RENUKA CHOWD-

SHRI PARVATHANENI UPENDRA: Sir,
we will try to be very chivalrous. We are not
going to contradict every single thing which
she is saying. A lot of it is * . That is why, we
are not going to talk about this,

THE VICE-CHAIRMAN (SHR1 JAGESH
DESAI): This will not go on record.

SHRI A.G. KULKARNI: Sir, I only
request through you that a friend and a fair
lady Shrimati Renuka in Mythology is a very
sober lady. She is not a Chandra. She should
be sober.

THE VICE-CHAIRMAN (SHRI JAGESH
DESAI): She is sober. Sit down, please.

Dr. G. VIJAYA MOHAN REDDY:
I am on a point of order.

THE VICE-CHAIRMAN (SHR1 JAGESH
DESAI): What is the point of order?

DR. G. VIIAYA MOHAN REDDY: The
Chief Minister is not here says that the Chief
Minister is anti-national. It is contempt.
(Interruptions).

THE VICE-CHAIRMAN (SHRI JAGESH
DESAI): Please, sit down. Sit down Mrs.
Renuka Chowdhury. (Interruptions) The
interruptions will not go on record. Please, go
on Mrs. Jayanthi Natarajan.

SHRIMATI JAYANTHI NATARA-JAN;
Mr. Rama Rao is (Interruptions)

DR, G. VIJAYA MOHAN REDDY: *

SHRIMATI
HURY; »

RENUKA CHOWD-
(Interruptions)

SHRIMATI JAYANTHI NATARAJAN:
They do not want to hear the truth.
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DR. G. VIJAYA MOHAN REDDY: *

THE VICE-CHAIRMAN (SHRI JAGESH
DESAI); You please go ahead Mrs.
Jayamthi Natarajan. (Interruption)

SHRIMATI RENUKA CHOWDHURY:

*

DR. G. VIJAYA MOHAN REDDY; *

SHRIMATI JAYANTHI NATARAJAN;
They talk anything about democracy
(Interruptions)

SHRI PAWAN KUMAR BANSAL
(Punjab): Mr. Upendra used th, word* That
is unparliamentary. (Interruptions)

THE VICE-CHAIRMAN; (SHRI JAG-
ESH DESAI): I 'nave already said that it will
not go on record.

SHR1 NIRMAL CHATTERJEE (West
Bengal); With your permission, Mr. Vice.
Chairman, I want to mike this point of
cla'ification.

THE VICECHAIRMAN (SHRI JAGESH
DESAI): Yes.

SHRI NIRMAL CHATTERIJEE; I do
not I think that when she says that a parti-ciiln
statement is anti-national, she means that the
person is anti-national., That is not a
necessary corollary. I entirely agree with her
tint she might consider a particular statement
of any person as anti-patriotic or ai»:i-
nitional. Thsre is a perception in our country,
as in many other countries, that certain States
are multi-national. For instance, India is one
country, but there are several States. There
are nationalities in the country. For example, I
am proud of being an Indian. I am equally
proud that I am a Bengali. Will that position
be considered to be anti-national? I want a
clari-fic ition from her.

THE VICE-CHAIRMAN (SHRI JAGESH
DESAI): She is not bound to elarify.

#Not recorded.
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SHRIMATi JAYANTHI NATARAJAN:
The small difference between my perceiption
and that of the hon. Member, Mr. Chatterjee,
is ... (Interruptions)

SHRI1 BUTA SINGH: It is a Constitutional
point. (Interruptions). The citizenship of a
country. . . (Interruptions) Let us be very
dear. About the citizenship of this country.
There cannot be any question, it 'has been
defined in the constitution. Indian Citizenship
is indivisible. You can belong to any State,
any Pradesh. That does not matter. You are
an Indian. This is the question. Nationalism
is not divided. . .

SHR! NIRMAL CHATTERIJEE; There is

no word called ‘'nationalism' in our
Constitution.

SHRI BUTA SINGH: We have one nation
one citizenship, one flag.

SHRI V. GOPALSAMY (Tamil Nadu):
India is a multinational State; it is a multi-
national India.

THE VICE-CHAIRMAN (SHRI JAGESH
DESAI); Nationalism is one and that is
Indian.

SHRI V. GOPALSAMY; India is a
mult'national State.

SHRI BUTA SINGH: I am sure Mr.
Advani does not hold this view.

SHRI LAL K. ADVANI; I don't agree with
it.
SHRI V. GOPALSAMY: It is better to be

multinational than to be a bonded labour  of
the Congress.

SHRr A. G. KULKARNI: We are Indians
first, not Dravidian.

SHRI V. GOPALSAMY: We are Dra-
vidians first and then Indians.

SHRIMATI JAYANTI NATRAJAN:
I still maintain and I want to reiterate the
question of being a Tamilian or a Bengali or a
Punjabi is not material here. As you have
rightly pointed out, we are all Indians. But
that is a different issue laltogo-ther. The point
is that the statement that
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I am talking about of the honourable Chief
Minister of Andhra Pradesh saying 'Naga
nationalism' as if Naga nationalism is not
Indian, is appalling to me

SHRI PARVATHANENI  UPENDRA:
Where did he said that? I went to with the
Chief Minister to Nagaland. Where did you
get the sentence from? 1 was with the Chief
Minister. He never said 'any n thing.

SHRI LAL K. ADVANI; May I interrupt a
minute? Mr. Vice-Chairmaa, a very important
issue has come up on which, I am quite sure.
Mr. Buta Singh and his colleague and
everyone else there knows my strong views.
Therefore, I would like to make it clear that if,
for instance, the Home Minister had criticised
the Chef Minister of Andhra on tile nd that the
Chief M'nister of Andhra had been
propounding the concept of a multinational
State, that India is a multinational Sate, I
would have endorsed his point of view. |
would have said I entirely agree with the
Home minister But the report before me tell
me...(In-terrujption) I am talking for myself
and I do believe that when the Constitution-
makers of India framed th's Constitution, the
entire thinking was based on the concept that
India m ly be multilingual, that India may be
multi-ethnic, lhat India may be multi-rel'gious,
but that India is one nation. But I took
objection to the fact that the Home Minister
says, "Why should he go to Nagaland? He
does not have a party there...

SHRI BUTA SINGH: No, no.

SHRI LAL K. ADVANI; You see the
report. She is quoting from someone else. I do
not know what she is quoting from. The
report is with me. This is the report . ..
(Interruptions) .. What I am saying is that my
objetcion is to this. 1 am objecting to this and
I take my friend, Shri Upendra's words that
Mr. N. T. Rama Rao did not say anything of
kind that has been referred to here.

SHRI BUTA SINGH: You believe in
whatever you want to ... (Interruption).
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SHRt LAL K. ADVANI; I take objection
to this, to what I am having in my hand. You
reply to this.

THE VICECHAIRMAN (SHRI JAGESH
DESAI): He can reply to lhat.

SHRI A. IG. KULKARNI: Let the Home
Minister speak out. Advaniji, you are such a
respected leader. You agree with what the
Home Minister says and not what Mr.
Gopalsamy or somebody cise says
{Interruptions) . ..

SHRI V. GOPALSAMY: Mr. Kulkarni, 1
need not agree with his views
(Interruptions)

SHRIMATI JAYANTHI NATARAJAN;
Sir. 'another point lhat was made during
ihe various interventions was that the hon
ourable Home Minister had to go through
the Zilla Parishad elections are entirely an
affair of the State. I just want to remind
the House of ‘'another incident in 1978.
At ihe time, the Government in power at
the Centrs was the Government in which
Advaniji himself was a member—he was
a member of the Cabinet—and during the
Zilla Parishad election in Karnataka,
though the State Government was perfect
ly capable of handling the elections, Shri
Mandai, the then Minister of State toi
Home Allans, was sent there by the Cen
tral Government to look after personally
the election, over there ...............

SHRI PARVATHANENI UPENDRA: It
was not a Zilla Parishad election, but it was a
Parliamentary election.

THE VICE-CHAIRMAN (SHRI JAGESH
DESAI); Why do you want to reply?
Somebody from this, side can reply to that
point because there are so many speakers still
to speak.

SHRIMATI JAYANTI NATARAJAN:
Sir, I am perfectly aware of the difference
between a Zilla Parishal election and a
Parliamentary election. But the fact remains
that law and order is equally maintained by
the State Government during these elections
also and the State Government is supposed
to be responsible for
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maintaining law and order there. And. Sir,
without the consent of or any request from the
Government in power in Karnataka, they
deployed the Central Reserve Police Force
there during those elections and now they are
getting up here and saying that the honourable
Home Minister goes in his personal capacity
to campaign in the election. This is wrong. I,
therefore see the double standards that are
applied and I just want to remind the
honourable House of this fact.

Then, Sir, about patriotism: I just want to
make one point. Sir, it has. come to my notice
that a charge-sheet has been filed 'and served
on a very senior IAS officer in the Andhra
Pradesh Government and tbe charges that
have  been levelled against him...
(Interruptions) Sir, if I  am wrong. I
wiil immediately withdraw those words
because this is , matter which is capable of
verification easily, and I say so with the

greatest  responsibility (Interruptions)  that
a senior IAS of-fRcer in Andhra
Pradesh Government has licen
charged with involvement with a

prominent forum of social action involving
people from all walks of life for
social reconstruction to tackle rising
unemployment and he hasbeen charged
that he was involved in the setting up of a
socio-economic action force with the object of
preserving national integrity, removing
casteism, communalism, regionalism and
linguistic chauvinism and that he was
involved with the Bharat Sena intended to
safeguard  the fundamental rights gmranleed
by the Constitution, to create a caste-free
society and with appealing to the people
to support and strengthen the forum
(Interruptions) . .. This is the charge-sheet . . .
(Interruptions) .. .

SHRI PARVATHANENI UPENDRA:
Let her mentios the name. What is the name?

THE VICE-CHAIRMAN (SHRI JAGESH
DESAI); She has already said that she is
prepared to withdraw if it is wrong and she
has also said that she is saying this with the
greatest sense of responsibility.
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SHRIMATI JAYANTHI NATARAJAN: 1
have already said that I will withdraw the
words if I ain wrong. Therefore, I say.
(Interruptidis)

SHRI B. SATYANARAYAN REDDY:
I tio not know who gave her all these
things.

THE VICE-CHAIRMAN (SHRI JAG-
ESH" DESAI); You see, she is a responsible
Member of this House.

DR. G. VJAYA MOHAN REDDY; She
is making irresponsible statements.
{Interruptions) ...

SHRIMATI JAYANTI NATARAJAN: So
much about the patriotsm of the Chief
Minister of Andhra Pradesh and about ewhat
the honourable Home Minister said in his
election speech about the judgement. Then,
Sir, about allegations of corruption; We have
argued at length... .. . (Interruptions) ... We
have argued at length .. . (Interruptions) ...
We have argued at length about whether the
observations made were in the judgement or
mot. We spent almost one day arguing
whether what the honourable leader of Telgu
Desam called the allegations of the petitioner
were a part of the judgement or not. I won't
go into all that. I want only to remind the
House of a very important fact all of us
forgot. There were four petitions filed—one
for a quo-warran-to and another for imposing
President's rule in the State. Both these
petitions were dismissed. But two writ
petitions, one asking the Central Government
to start prosecution for FERA and Income-tax
violations, and another calling upon the
Central Government to appoint a Commission
of Inquiry under the Commissions of Inquiry
Act—these two writ petitions have been
admitted, and they are pending, and in the
operative portion of the judgement of His
Lordships, Justice Anjaneyulu says:

"The above allegations, which are merely
illustrative and are not exhaustive, give an
account of some of We serious allegations
made agaist the first respondent. It is not
possible to know af this stage whether
these allegations are true or not, because
the first respondent in the affidavit filed by
him did not chose fo deny the allegations.
He only
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characterized them as frivolous, scandalous
and ill-merited"."
(Interruptions)

Why don't you listen? I am sorry I can't
help your comprehension. I have better
knowledge than you have.

THE VICE-CHAIRMAN (SHRI JAGESH
DESAI); You plase look at me and speak.
Please go ahead.

SHRIMATI JAYANTHI NATRAJAN:
You must protect me from thera also. I am
not saying anything unparliamentary.

So he characterized them as "frivolous,
scandalous and ill-merited." Then he says;

"The counter-affidavit must have been
drafted by expert legal advisers of the first
respondent and It is not as if the first
respondent omitted to deny these
allegations by accident."

Now, this is not from the petitioners' side
or the Member of the Congress Party who
filed the petition. This is the finding. It is not
as if ...

SHRJ PARVATHANENI UPENDRA; I
said in the morning that at that stage he did
not file the counter affidavit on the
allegations. The question of the jurisdiction
of the court to consider the petition was
questioned.. . '(Interruptions)...

SHRIMATI JAYANTHI NATARAJAN:
Their Lordships said;

"We had to go through this exercise at
considerable  personal  inconvenience
because we are conscious thai unless a rule
nisi should not be issued in these writ
petitions unless a strong prima faicie case
is made out."

They thus are of the opinion that this is a
very important matter. After that. Sir, very
sigificantly, they immediately admitted the
two writ petitions and they posted them for
hearing. The ultimate decision of the court is
something we all know.

SHR1 PARVATHANENI UPENDRA; The
matter is sub judice. And she tells that unless
th ere are valid groups... (Interruptions) A
lawyer should not say that, (Interruptions)
The hearing has not started . She cannot put
words in the mouth of the Judges.
(Interruptions)
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THE VICE-CHAIRMAN (SHRI JAGESH
DESAI): I am hearing each and every word
very carefuly. {Interruptions)

PROF. C. LAKSHMANNA; You
may be hearing the whole thing Very care-
fully. But at ihe same time you allow the
Member to say that only after having con-
sidered the whole thing it must have been
admitted. (Interruptions)

THE VICE-CHAIRMAN (SHRI JAGESH
DESAI): She said that tliere was a prima
facie case because they have admitted it. It is
quite in order.

SHRIMATI JAYANTHI NATARAJAN:
On final word. Just one more sentence. He
s'aid that the hon. Home Minister called upon
the people to destabilise the Andhra Pradesh
Government. I tried to interrupt at that time.
But the tempers were running hi°h and I
could not make myself heard. You can check
the record. He actually misquoted even their
own press reports when he said that the Home
Minister had said that the Govenment would
be overthrown. What actually happened was
that he called upon the people of Andhra
Pradesh.

SHRI PARVATHANENI UPENDRA: I
d'd not say that. You can see the record.

THE VICE-CHAIRMAN (SHRI JAGESH
DESAI): It is on record and he will deal with
it.

SHRI PARVATHANENI UPENDRA: It
is on record as my charge against the Home
Minister. I said that this is an indication of
the Centre's effort to destabilise the Andhra
Pradesh Government.

SHRIMATi JAYANTHI NATARAJAN;
That is what he said. I accept it. My point is
this. All that the hon. Home Minister did was
to call upon the people of Andhra Pradesh to
wake up to tbe misdeeds of the Telgu Desam
Government headed by Mr. N. T. Rama Rao.
He called upon the people of Guntur to throw
him out. sir. if I may say so, they have
convincingly thrown him out.
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THE VICE-CHAIRMAN (SHRI
JAGESH DESAI): Hon. Minister can speak
on the subject, and I have allowed him He is
intervening.

SHRI P. CHIDAMBARAM: Mr. Vice-
Chairman, I rise to intervene in this' debate
only to highlight certain aspects which, I
think, hav: tended to be clouded and, if I may
say, crowded out by the din and the twice
which were generated during the last three
days.

I went to Guntur a day prior to the Home
Minister's visit to the district. One goes as a
party worker. Buta Singhji is, I think, first
and foremost a humble worker of the great
party, Indian National Congress.

SHRI PARVATHANENI UPENDRA:
Say Congress-1. We do not accept you as the
Congress. You arc a usurper.

SHRI P. CHIDAMBARAM: Upendraji has
the habit of accepting nothing on which the
people have pronounced again and again. I
went as a humble worker of the Congress

SHRI B. SATYNARANYAN REDDY: ...
to destabilise.

SHRI P. CHIDAMBARAM: and I
believe many other workers of the Congress
went there. But if the Telugu Desam party is
so fragile that it will be destabilised by five
humble workers visiting Guntur, I can only be
sorry for the Telugu Desam party.

SHRI PARVATHANENI UPENDRA:
You have seen in 1984. Don't forget that.
(Interruptions) We knowhow to deal with
you. That is a different matter.

SHR1 P. CHIDAMBARAM: I am not
raising my voice. I am not shouting at them.
Why do they get angry? [Interruptions)

Sir, I do not know whether you have visited
Andhra Pradesh recently. Even if you had, I
am sure you would not have had an
opportunity to visit Guntur District, We arrive
in Vijayawada and we have to drive about
200 kms.. ,,
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DR G. VIJAYA MOHAN REDDY:
Twenty kms.

SHRI P. CHIDAMBARAM: I was thinking
of Hyderabad. We arrive in Vijayawada and
drive about 20 kms. When we enter Guntur,
we are told that Neerukonda village is in this
District and it is nearby. Memories crowd into
our mind. One cannot banish from one's mind
the horrible massacre that took place in
Neerukonda. (Interruptions)

DR. G. VIJAYA MOHAN REDDY: What
about Bihar?

SHRI V. GOPALSAMY: Jungle law
prevails in Bihar. (Interruptions)

THE VICE-CHAIRMAN  (SHRI
JAGESH DESAI): Why do you interrupt the
hon. Minister like this? I do not understand.

SHRI P. CHIDAMBARAM: An MLA of
the Congress Party, Mr. Johny.
(Interruptions.) 1 think, there is some problem
in the seat in which he is sitting. I request you
to allot him a seat somewhere else. Mr. Johny
receives us and he narrates a story in which
the motorcade of Shri Vengal Rao was
attacked ;i couple of days ago, in which Mr.
Johny was also injured. One, therefore, listens
to him. one forms opinions... {interrup-
tions) and one is affected by the fact that an
MLA is attacked by certain people during the
election campaign. One cannot brush that
aside. One has to keep it in mind. Sir, another
citizen of India, who, I believe, is a good
Indian and a good Telegu, one Mr.
Dronamraja Satyanarayana... (Interruptions)

SHRI PARVATHANENI UPEN-ENDRA:
He is a biggers

THE  VICE-GHAIRMAN (SHRI
JAGESH DESAI): It will not go on record.

SHRI P. CHIDAMBARAM: Is he not a
Telugu? Is he not an Indian? They are now
using epithets against a person who is not in
the House to defend himself?

[RAJYA SABHA]
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SHRI PARVATHANENI UPENDRA: What
have you been doing all along, for the last
three days?

SHRI P. CHIDAMBARAM: He cannot use
words like *. It is very easy for me to say that
one recognises one's kith and kin. Sir, we arc
told about the writ petitions filed by him. We
are told about the proceedings in the High
Court. We read about the arguments which
were addressed in the Court and we know that
a full Bench of the Andhra Pradesh High
Court has posted two writ petitions for
hearing on the 15th December.

SHRI B. SATYANARAYAN REDDY:
We have also read about the Chief Justice...

SHRI P. CHIDAMBARAM:
Sir, there is really something wrong with
him.

THE  VICE-CHAIRMAN (SHRI
JAGESH DESAI): Mr. Reddy, he is stating
the fact about the posting of the writ petitions
for hearing, (Interruptions)

SHRI P. CHIDAMBARAM:
There is something fundamentally wrong with
him. We are speaking about the two writ
petitions being posted, find you, prcemptorily
for hearing on th: 15th December after fixing
definite deadlines for filing of a detailed
counter-affidavit and reply ind any
documents, It is now—I would not say it is
unprecedented—certainly a matter of moment
that a full Bench of the "Andhra Pradesh High
Court should decide fo hear considering the
gravity of the issue raised before it, the two
writ petitions on the 15th December. These
arc not things which we can brush aside. They
are very much in our mind. These influence
are thinking. These influence are speeches.
These influence the words which we use. We
go down and address meetings. I address
meetings. [ have no hesitation in stating what
I spoke at these meetings. You had no com-
plaint against me earlierand I am
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sure you will bave no complaint now

also. I said, five years ago, tbe people of
Andhra Pradesh voted for Shri N. T. Rama
Rao because he promised a different kind of
Governmenl I spoke in English, I was
translated into Te-legu (Interruptions): Yes. ]
said, of course, it is a different kind of Gov-
ernment. The Congress Party for several years
gave you a party government, but here is a
Government which is giving you a family
government , government of one family. (In-
terruptions). Of course, some people would
have accepted what I said and some would
not have accepted.

SHRI PARVATHANENI UPENDRA:
What about your Congress(I) Government? Is
is not a heirarchy Government? How has Mr,
Rajiv Gandhi come?

SHRI P. CHIDAMBARAM: You say it
several times. So the point is, I am addressing
an election meeting. (Interruptions). Mr.
Upendra and I have not formed a mutual
adminra-tion society for singing the praises of
Shri N. T. Rama Rao. I am addressing an
election meeting and there the words uttered
are conditioned by the fact that the Guntur
Zila Parishad elections are being held under
the shadow of corruption charges levelled
against NTR by a citizen of India in the
Andhra Pradesn High Court. They are
indelible facts. (Interruptions) It is really
unfortunate. What is wrong with him? What is
wrong with your party colleague, Mr.
Upendra?

THE VICE-CHAIRMAN (SHRI JAGESH
DESAI): You go on.

SHRI SATYA PRAKASH MALAVIYA:
On a point of order. (Interruptions) . Kindly
ask him to take his seat. I am on a point of
order.

THE VICE-CHAIRMAN (SHRI
JAGESH DESAI): Heis perfectly

Tl AEEET FT YW OE | ST
T @ a® 7g wE ? fA femerw
A F TET TATF OTAT H AT ATAOT
ferr. . (sgaama) ., ZATTT AR
g drfed
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right. What they are saying i, within their
right.

SHRI PARVATHANENI UPENDRA:
What they are saying is right. We were also
saying during Haryana elections...
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THE VICE-CHAIRMAN (SHRI JAGESH
DESAI): He is also talking oi election. .He
also had gone there.

SHRI PARVATHANENI UPENDRA:
Whatever he is saying, there ia no validity in
that. In my special mention I did not say
anything as to what Shri P. Chidambaram
said.

SHRI P. CHIDAMBARAM: I am only
making a preamble to what I have to say. Mr.
Upendra, I have to build up my argument. I
did not say that Mr. Upendra criticised me.
Listen to the debate. Ask your colleague to sit
down. It is a debate and let us understand that
it is a debate (Interruptions). Will you allow
me to speak? This is a debate, they should
understand that I had gone to address the
Guntur Zila Parishad election. I have
addressed...
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PROF. C. LAKSHMANNA: In that
case I also went to the Guntur Zila
Parishad elections, I also addressed
meetings. Would you allow me to

* speak?

- THE VICE-CHAIRMAN (SHRI JAGESH
DESAI): Please sit down. (Interruptions). 1
will allow you. When Mr. Virendra Verma
was talking' about Kashmir and other places, I
did not say that he cannot speak all that.
(Interruptions). 1 have given my ruling  and
I allow himto  speak.

PROF. C. LAKSHMANNA: No, don't
allow him to speak.

THE VICE-CHAIRMAN (SHRI JAGESH
DESAI): I have allowed him. I have given my
ruling.

SHRI P. CHIDAMBARAM: With all respect
to our far more senior Members, they should
understand how a point is debated. I am
debating a point. A person who goes to an elec-
tion campaign Cannot brush aside or close his
eyes to the fact that the Guntur Zila Parishad
election was fought under the sadow of grave
charges, levelled against Mr. N. T. m Rama Rao
by a citizen of India aad a resident of Andhra
Pradesh in the Andhra Pradesh High Court.
That is a fact; it cannot be wished away. It is a
fact. (Interruptions). What is wrong with my
euderly friend? What is wrong with him today?
You cannot wish away the fact.

THE VICE-CHAIRMAN (SHRI JAGESH
DESAI): Have some patience If the Minister
does not speak to the point, I will stop him.
But I feel ne is making an argument...
(Interruptions)

SHRI P. CHIDAMBARAM: It is an
argument. Please understand this. Please ask
him to bear with me for five minutes.
(Interruptions)

THE VICE-CHAIRMAN (SHRI JAGESH
DESAI): This whole issue is on the Guntur
election.

SABHA]
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SHRI P. CHIDAMBARAM: 1It. is an
election. It is ah unfortunate 'act but it is a
fact. It is unfortunate for the Telugu Desam
Party. 1 say this with considerable sympthy
for them.. They were fighting an election.
(Interruptions) They were fighting an election
under the grave handicap imposed by the two
judgments.. (Interruptions)

THE VICE-CHAIRMAN (SHRI JAGESH
DESAI): He is not yielding. (Interruptions’)

SHRI BUTA SINGH: Why are you
bothered about these things?

SHRI PARVATHANENI UPENDRA; She
is sorry he did not spend more time there.

SHRI P. CHIDAMBARAM: If the
hon. Member has exhausted her lung
power, we can collectively exercise
our brain power. ... 1 sympathise
with them. They were fighting an el
ection........ There is no way to make
me sit down until I finish my speech
And don't even try to ................ They were
fighting an election under a considerable
handicap. The.handicap was an acquired
handicap, handicap which was acquired by,
according to me, five years of misrule. That is
the handicap which they Required. When you
fight under suh a handicap. .. (.Interruptions)

SHRI PARVATHANENI UPENDRA: As
you fought an election in Haryana under the
shadow oi Bofors.

SHRI P. CHIDAMBARAM: Naturally
when they fight an election..

saet  Fomr WS TTEE
a1 W wOw w1 o fawm A
war  femerT
SHRI P. CHIDAMBARAM: Natu
rally when they fight an election un
der such a handicap, naturally when
aparty ... (Interruptions’)

THE VICE-CHAIRMAN
JAGESH DTESAI):
like this

(SHRI
You cannot interrupt
on every sentence.
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This is very unfair. If you do like that I will
order it not to go on record.

SHRI P. CHIDAMBARAM: Sir,
when they fight an election. . . .

SHRI A. G KULKARNI: Chandika.

sfmar  sfawr fag  (faere)
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SHRI P. CHIDAMARAM: When they
fight an election.. .(Interruptions)

SHRIMATI JAYANTHI NATRA
JAN: Sir, I take serious exception to
what the hon. Member has said about

a Member here................. You should ex
punge it.
THE  VICE-CHAIRMAN (SHRI

JAGESH DESAI): It is not on record
(Interruptians) They are not on the record. |
have checked up.

SHR1 P. CHIDAMBARAM:  Sir, we
are gratefulto youthat nothing

which honourable Member, Renukaji, says
ever gets into the record... (interruptions) ...

SHRIMATI RENUKA CHOWDH-
URY: What grateful? ... (Interruptions) It is
on record. Otherwise ... (Interruptions)

THE  VICE-GHAIRMAN (SHRI
JAGESH DESAI): What do you want?

SHRIMATI RENUKA CHOWDHURY:
The Member took serious exception to a
remark which I made. It is on record.

THE VICE-CHAIRMAN (SHRI JAGESH
DESAI): I said it is not on the record
(Interruptiotis) ...

SHRIMATI RENUKA CHOWDHURY:
Otherwise she should apologize.
(Interruptions)...

THE VICE-CHAIRMAN (SHRI JAGESH
DESAI): If you behave like this, I will have
to ... (Aiterrup-tions) ... I am on my legs. I
bave checked up and it is not on the record...
(Interruptions)

SHRI P. CHIDAMBARAM: Sir,
the total electorate in the Guntur Zila Parishad
is 20,76,283. Naturally, Sir, a party which is
the ruling party in the State, cannot afford to
lose an ion involving so many voters. In fact,
if I may make a very simple comparison, the
electorate is three times the size of Nagaland's
which is last state which went to election ind,
if Mr. Rama Rao in his wisdom thought it fit
to go to Nagaland and woo six lakhs of voters
in an election i, which he had no stake, one is,
entitled. to expect that he, very naturally is
concerned about wooing an electorate of
20.76,283. But in his anxiety to woo
20.76,283 voters, by certain actions which his
party took, by a certain conduct, by certain
signals which went out to the people-certain
people went to Guntur and camped there-
certain messages were silently and subtly
spread among the elec-torate. I was told, and
the Home Minister in my discussions with
him told me
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that he was told, by a large number of people;
rightly or wrongly, that in their perception
they feared that the elections may not be free
or fair. This is a perception which people had.

SHRIMATI RENUKA CHOWDHURY"
Oh, I see!

SHRI P. CHIDAMBARAM: We are glad
she can see (Interruptions 1

SHRIMATi RENUKA CHOWDHURY:
Certain uncertains . . . (Interruptions) . . .

SHRI P. CHIDAMBARAM: May 1
congratulate on the fact Renukaji that
she can see?

SHRIMATI RENUKA CHOWDHURY; It
is amazing that in his great wis-nobody is
prone to certain perceptions, certain this,
certain that-—full of uncer-

tainties. xo Yo @io & AT AF |

SHRI1 A.G. KULKARNI; please don't talk
like an ... (Interruptions) ...

SHRI P. CHIDAMBARAM: Sir. how can
one close one's ears and shut one's eyes to
what people come and tell him, to what
people come and explain to him?

SHRIMATi RENUKA CHOWDHURY";
People without vision.

SHRI p. CHIDAMBARAM: For example,
Sir, can I ignore the fact that, while charges
were levelled by this side against Mr. NT.
Rama Rao and when they were vigorously
rebutted, the honourable Member, Mr.
Vajpayee, who sat there with his usual
beatific smile, did not defend them? Can I
ignore that? I can't.

THE VICE-CHAIRMAN (SHRI IAG-
ESH DESAI): Heis a very sober man.

SHRI p. CHIDAMBARAM: Sir, can I
ignore the fact tha, although the Lok Dal (B)
owes a great debt of gratitude to Mr. N.T.
Rama Rao for campaigning

[RAJYA SABHA ]
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for them in the Haryana elections, Mr.
Virendra Verma said "I do not support NT.
Rama Rao?'

SHRI PARVATHANENI UPENDRA: He
did not say that. . . (Interruptions)...

SHRI P. CHIDAMBARAM: Of course he
said it—"I. do not support all that N.T. Rama

Rao did."

SHRI PARVATHANENI UPENDRA: A
point of clarification. I can understand, the
Minister does not know enough of Hindi.
What 'ne said at the end was. "if the High
Court ultimately upholds these charges and if
he is proved corrupt, I will b, the first man to
oppose him."

SHRI P. CHIDAMBARAM: I heard the
translation that way. Al! right. That is a minor
point.

SHR1 PARVATHANEN1 UPENDRA:
Please give your ruling.

SHR1 P. CHIDAMBARAM: If it isnot
there, it is not there. I withdraw that portion.
Sir, how can I ignore 'he fact that with all
his eloquence in defending and upholding the
Centre-State relations, Mr. Dipen Ghosh did
not defend Mr. NTR? How can I ignore the
fact? I cannot. These are the facts which stare
at you. Therefore, when you go to Guntur, these
are the facts which stare at you People tell you
about Neerukunda. People tell you about the
High Court writ petition. People tell you
about Karam-chedu. People tell you about
'free  and fair elections. People tell you about
the pressures  that are sought to be put..
People tell you about the State Home
Minister. We are now talking about the Union
Home Minister. People tell you about t'he
Home Minister who belings to the district,
camping there for ten days. Nothing right or
nothing wrong. [ am not questioning his
constitutional right to do that. People tell you
about that. In  -that context, we make election
speeches.

Sir, I think, we must recognise that there
are two kinds of truth in India to day; One is
the gospel truth, and the other is the gossip
truth. Which truth do yoti want to believe?
You have read out
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a statement from the "NEWSTIME"'. You have not
yet allowed—may be because of the constraints of
the debate— you have not allowed the Home
Minister to stand up.

SHRI PARVAJHANENI UPENDRA: 1 take
serious objection. Did the Home Minister try to
clarify for the last three days in which we are
having the debate? Did he once get up and
try to clarify?

THE VICE-CHAIRMAN (SHR1 JAGESH
DESAI): The Home Ministe,- said, "1  will
clarify at the time of my speech."

SHRI PARVATHANEN] UPENDRA: I have
repeatedly requested 'nim to elarify to end this
controversy, but he was sitting silent.

SHRI1P. CHIDAMBARAM: I am not
interested in your interruptions. 1  am
not taking note of your interruptions. I
m  wil] not take note of your interruptions.

THE VICE-CHAIRMAN (SHRI JAGESH
DESAI): I have made it very clear that the Minister
said, "I will clarify at the "me of my speech
only."

SHRI1 P. CHIDAMBARAM: May be because of
the rules of the debate, may be because of the
constraints of the debate,

» maybe because of the way the debate has developed,

maybe because of the ground rules we have laid
down, the Home Minister has not yet said what he
had said

« at Guntur. I am no; blaming you for thai. I am

making a statement of fact. When he will reply, I
am sure, he will say what he has said. Until then,
one, I think, while criticising . .. (Interruptions)

Sir, I have 'old my learned friend that I was not
going to take note of his interruptions. Why should
he interrupt? (Interruptions)

SHRI PARVATHANENI UPENDRA: I did not
say anything against you. You need not elarify
anything. Did we say anything about  your
speech? (Interruptions)

SHR1 P. CHIDAMBARAM: I am defending
like every one else.
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SHRI NIRMAL CHATTERIJEE: May

1 request him to be slightly fair? When he says lhat
Mr. Dipen Ghosh has not given defence of Mr.
NTR-I belong to 'nis party- the point is, the issue
was not defence of Mr. NTR. He said that he was
describing a situation. Absolutely right. But in
describing a situation, one might say that Mr.
Dipen Ghosh has not defended Mr. Rajiv Gandhi.
But they are not the issues. 1 accept his debating
skill. May I, through you. request 'nim to go above
the school boys' level? I t is not a college debate.

SHR1 PARVATHANENI UPENDRA: We are
discussing Mr. Buta Singh'; state-meats. Where is
the question of defend, ing Mr. NTR? We do not
want anybody to defend Mr. NTR. We can defend
him ourselve.

SHRI p. CHIDAMBARAM: My appeal is, while
you are entitled to, criticise on the basis of the
newspaper report, you must suspend judgement
because you must allow the hon. Home Minister to
say what he had said. And if he says that these are
the words he had said_ they can be . the basis of a
final pronouncement. [Interruptions) The rules of
the debate ar. that 'he Minister is going to reply at
the end. We have agreed to a fall debate. We are not
wasting time. You have wast-. ed enough time, and
I am wasting the same amount of time!

SHRI B. SATYANARAYAN REDDY: Why
are you wasting the time?

SHRI P. CHIDAMBARAM: Because you have
wasted the time, I am entitled to waste an equal
amount of time.

SHRI ALADI ARUNA alias V: ARU-
NACHALAM (Tamil Nadu) Is this House for
wasting the time?

SHRI P. CHIDAMBARAM: It is not only Mr.
Dipen Ghosh on whose behalf Mr. Nirmal
Chatterjee took up cudgels, who has declined to
defend Mr. Rama Rao. Mr. Jyoti Basu also, when
asked to comment on the various
corruption
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charges said: "I do not know much about it.
"Mr. Baus said he did not know specific
cases against Mr. Rama Rao," but Mr. Buta
Singh told him Of two allegations. One is
regarding Income-tax evasion and toe other
about "™ dealings." Asked to comment on
inquiry ordered by Mr. Kama Rao into
corruption charges, Mr. Basu quipper,. "this
is news to me." Unless he has specific
charges against leaders who ruled during the
last SO many years, the probe appears to be
fantastic." Therefore, Sir, people will
comment, people will say things.

SHRI NIRMAL CHATTERJEE: Why
don't you quote him about Rajiv Gandhi
also?

SHRI P. CHIDAMBARAM: Sir, people
will say things, because it is toe essence of
democracy.

SHRI DIPEN GHOSH; One minute, Mr.
Vice Chairman. So long I was silent and was
listening lo Mr. Chidambaram's college-
boyish debate because I knew how he had
come to this Parliament and how he got the
right to speak here. Had there not been
shadow of AIADMK over him, he would not
have come here. So, naturally I did not want
to interrupt htm because he is under the
shadow of the ATADMK. However, when he
referred to my speech on Friday on a point of
submission I had clarified, as my colleague
Mr. Nirmal Chatterjee has clarified. When he
refers to Mr. Jyoti Basu's remarks about NTR
will he kindly read that remark in the
background Of Jyoti Basu's of repeated
remarks about Rajiv Gandhi being the
fountainhead Of all corruption?

SHRI P. CHIDAMBARAM: Sir. the point
is that this is the essence of democracy.
People will comment. people will criticise,
people will indulge in a little rhetoric, people
will appeal to voters to see their point. That is
the essence of democracy and the essence of
debate. One cannot become hyper-sensitive to
this debate and 'his kind of rhetoric in an
election. This is all that I wish to say-But then
Pne or two things happened in

the course of the last two or three days off the
debate which I desire to clarify, he-cause we
have been called by newspapers, friendly to
thm, as barrackers.

SHRI PARVATHANENI UPENDRA:
The"Times of India" is friendly to us?

SHRI P. CHIDAMBARAM: I did not say
any name. I said a newspaper friendly to you
has characterised us as barrackers. Another
newspaper has said that Buta Singh Ji's
colleagues, notably I, had made a
falsification.

SHRI PARVATHANENI UPENDRA:
Correct.

SHRI P. CHIDAMBARAM: Sir, I want to
answer this charge of falsification because I have
the ruling of the Chairman who was sitting on the
Chair that day. This is about the judgment. Let
me read lhat portion of the record to establish
who was making perhaps an unwitting — error
and who was saying what is correct.

Mr. Upendra said and I will only quote
that one sentence.

"The High Court has not passed any
judgment so far. the petition is pending
before them" etc...

SHRI PARVATHANENI UPENDRA;
Please read the whole thing. Don't take one
sentence out of context.

9(HRI p. CHIDAMBARAM: If he
wants me to read the whole thing, I
will read the whole thing. Referring to

Buta Singh Ji, Mr. Upendra said:

"He is highly misinformed. The hon. High
Court of Andhra Pradesh has not Passed any
judgment so far. The petition is pending
before them. Even when the Prime Minister
was asked during his recent visit to
Hyderabad, he said: the matter is sub-judice;
I will not comment.' But by bringing tbe High
Court into the picture, by ascribing all his,
remarks to the High Court, he 'has not only
committed a contempt of the High Court, but
was also indirectly trying to influence a
judicial decision. That is my charge against
him."



397 Statement [ 7DEC. 1987 ] by Minister 398

I .interjected and said; about his sentence
that the hon. High Court of Andhra Pradesh
has  not passed any  judgement so far—
judgment—in the singular— the petition  is
pending  before them, petition in the
singular, I, said " Iarnsorry, Madam, I
would not normally interrupt ~ him. He has
shown the courtesy oi saying that he has no
grievance against me. But I want, to point out
one thing. He is not correet when he says that
there is no judgement of the High Court.
Four Writ Petitions were filed. Two Writ
Petitions ~ were  admitted and  have
been posted for final hearing on the 15th
December. In the other two cases.
Madam, orders have been pronounced by
a Full Bench. And an order pronoiuiced
by a Full Bench of tbe High Court is a
judgment. We are entitled to quote from
the judgment. We are entitled to refer to the
judgement. Therefore, it is incorrect to say
that there are no judgements of the Andhra
Pradesh  High  Court.  There are two
judgements of the Andhra Pradesh High
Court, one delivered by the Chief Justice and
one delivered by Justice ~ Anjaneyulu." Sir. I
am not charging that Mr. Upendra has made a
falsification. = He mav have been genuinely
advised that the order pronounced by the
Full Bench dismissing two Writ Petitions at
the admission stage does not amount to a
judgement. You may have been advised so. [
do not believe Mr. Upendra is a lawyer. Somo
lawyer friends may have advised him so. I
am not charging him with any falsification.
But equally, Sir, I cannot be charged with
falsification. There are two judgements
of the Andhra Pradesh High Court. Nobody
can falsfy anything. 1 am not saying you
are charging. .. {Interruptions)

SHRI P. CHIDAMBARAM: Sir, I am not
charging anyone with aaything. I am only
saying that we on this side have bei'n advised
like they have been advised. We think they
have been advised wrongly. They think we
have been advised wrongly. That is again the
essence of debate. We have been correctly
advised that there are two judgements of the
Andhra Pradesh High Court dismissing two
Writ Petitions at the admission stage but those
are nevertheless judgements. In two other
matters the matter is pending.. (Interruptions).
A lot of argument was on as to what is the
judgement of Andhra Pradesh High Court.

SHRI PARVATHANENI UPENDRA: T Just
one minute. I want to know from the learned
Minister because I am not a lawyer, I am a
layman, he is an eminent lawyer and a Minister
now. In the two judgements which he says let us
call these judgements because whatever the court
says is judgement, I agree to what he says ...

SHRI P. CHIDAMBARAM: Thank
God he is agreeing.

SHRI PARVATHANENI UPENDRA:
There are two things. The court's finding on
the charges and the court rejecting the prayer
of the petition passing an Order is something
in the operative part because the charges are
same m all the four petitions. The charges are
not different. If the charges are different, I
would have taken it that they have given their
final judgement. But in the remaining two
petitions also . fney have included the same
charges which are still pending. They are sub-
judice'. Therefore, he cannot say that they
have already passed the judgement. That is
my point.

SHRI P. CHIDAMBARAM: Mr. Upendraji
kindly go through the record very Carefully.
When I stood up to make my brief
interventions, I did not use the word 'finding'.
I did not use the word 'operative part'. I re-
peatedly said that there are two judgements of
the Andhra Pradesh High Court.
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SHRI ALADI ARUNA alia.; V.
ARUNACHALAM: Wether it is a judgement
or allegation, that is more important.

SHRI P. CHIDAMBARAM: What is a
judgement? I will explain it to you
(Interruptions) 1 am not yielding.

THE VICE-CHAIRMAN (SHRI JAGESH
DESAI): Mr. Upendra has made one point. He
said that four Writ Petitions were filed on the
same ground and allegations are the same.

SHRI P. CHIDAMBARAM: I am
coming to that.  There are four Writ petitons
because the four prayers before the court

asked for four reliefs. In respect, of two
reliefs, the Writ Petitions were  dismissed.
One was a writ of quo warranto.

(Interruptions') That is what I am trying to say.
They were not admitted. One was a writ ot guo
warrchto ~ which  was dismissed. One
prayed for a writ of mandamus directing
the Central Government to impose President's
rule and that was also dismissed. The four
petitions were supported by a common affida-
vit, a common affidavit running into about
180 pages, containing a large number of
allegations. I think you will concede that I
know enough law not to mistake an
allegation for a "finding". Allegation is
very different from a finding and please go
through my record to find out if I have ever
stood up and said that an allegation is a finding.
I have not used the word "finding". 1 have
not used the word ‘operative part".
(Interruption). I am not yielding to Mr. Nirmal
Chatterjee. Sir, I am not yielding to him.
You must allow me to complete a para-
graph. I have never used the words "finding",
and ‘'operative part".  But there were a
‘ot of arguments as tO what is the
operative part. Mr. Upendra and his colleagues
think that the word 'dismissed' is the operative
part. With great respect, in my view, it is not the
operative part. Take one writ petition. I will
not go into the other writ petition.

SHRI PARVATHANENI UPENDRA: They
have made some comments yesterday also. I
myself read it out
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I point is, let us start with one writ pe-
I tition, the writ petition where the
prayer was to impose President's Rule.
I Now the writ petition was opposed
with a brief counter affidavit. Again
i Mr. Upendra is wrong in saying that
no counter affidavit was filed. A brief
counter affidavit was indeed filed. 1
agree a detailed counter affidavit tra
versing the allegations was not filed
and perhaps Mr. Rama Rao was not
obliged to file that counter affidavit
at that stage. I concede the point. But
he did file a brief counter affidavit
taking certain jurisdictional object-
tions, objections to jurisdiction. But
he took two objections to jurisdic
tion and, on each objection, the High
Court gave a finding. Each finding is
indeed a finding and not an allegation.
On each objection, the High Court
gave a funding. The first objection was

on locus standi. The objection was
that Mr. Dronam Raju Satyanarana
did not have the locus
standi

to file this writ petition. The second ob-
jection was, assuming he had the locus
standi, this prayer cannot be granted by the
High Court. Now what did the full bench
say?, Please bear with me. The full bench
rejected the first Objtction of locus standi
but upheld the second objection that the re-
lief, as prayed for, to issue a Mandamus to
Iht Central Government would not lie. On
both, there are findings. Both findings must
be read. We are entitled to rely upon both
findings. Since Mr. Upendra and his
colleagues were labouring under the
misapprehension that it is only the finding
on the second issue, namely, writ of
Mandamus will not issue, I want to take this
opportunity to read the finding, the finding
of the High Court on the first issue because
it is a finding given by the High Court—I
want to read anly that portion. I quote:

"The question for consideration is whether
the petitioner can be thrown off the portals of
this Court for j the above reasons. If the allega-
tions contained in the writ petition are vague,
unsubstantial, political, in character and
roving in nature,



401 Statement

it might lend sufficient justification for the
Court not to entertain the petition."

Thi, is 'he finding—We have therefore,
critically looked into the various
contentions raised in the writ petition.
Whether or not true, several of the al-
legations are grave, It is alleged that the
first respondent secured exemptions under
the Urban Ceilings Regulation Act contrary
to the provisions of that Act by using his
official position as Chief Minister. Several
documents in support of these allegations
were filed. Allega>-tion; were made that
the first respondent secured for himself and
his relations exemptions from the levy of
entertainment tax on wholly untenable
grounds, clearly violating the provisions of
the Entertainment Tax Act. There are
allegations that enormous public funds
were spent on properties belonging to tbe
first respondent and his relations. A large
number of Government Order were filed to
fortify this plea.

I will not read the rest of the paragraph but I
will come to the end of the paragraph.

The above allegations which are
merely illustrative and not exhaus
tive, give an account of some of the
serious allegations made against the
first respondant. It is not possible to
know at this stage whether these
allegations are true or not, because
the first respondent in the affidavit
filed by him did not choose to deny
the allegations. He only characteri
zed them as "frivolous, scandalous
and ill-merited." The  counter-

affidavit must have been drafted by expert
legal advisers of the first respondent and it is
not as if the first respondent omitted to deny
these allegations by accident. As matters
stand, we have to take it that the first
respondent did not advisedly choose to deny
the allegations made against him. May be if a
counter is filed by him after the
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admission of the writ petition something
may be said about these allegations, but
just nOw we are not in a position to throw
out the allegations contained in the
affidavit as of no consequence. In our
opinion a writ petition containing serious
allegations touching upon matters of great
public importance cannot be thrown out on
the short ground that it is filed by a
political  rival and for  political
considerations. The best course, as
suggested by the learned Attorney General,
is to look into the allegations critically and
if this Court is impressed that the
allegations are serious in character and
stand uncontroverted at the present time,
the locus standi of the petitioner may not
be open to question at this stage. Having
looked ino the allegations, we are prima
facie satisfied that this writ petition is not
liable to be thrown off on the ground of
locits standi.

I am entitled to read this finding.
{Interruptions) Why were you hopping mad
when I started reading this paragraph? Today,
the elections are over. Much of the heat
should have died down. The people have
delivered their verdict.

SHRI PARVATHANENI UPENDRA:
You have retained your seat with a reduced
majority and we got 1.5 per cent more votes.

SHRI P- CHIDAMBARAM: I am coming
to the airthmetic. (interruptions)

SHRI DIPEN GHOSH: A party on this
side has won by helping you to win.

SHRI PARVATHANENI UPENDRA: 1t is
the CPI which has helped you.
(Interruptions)

SHRI P. CHIDAMBARAM: In fact, Sir, I
have a grievance against the Home Minister.
My grievance against the Home Minister is
that apparently, when he went there, spoke to
the people and tried to instil confidence in
them, and said that they should come
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out and vote fearlessly and when he appealed
to the district administration that they must
ensure a free and fair poll, perhaps because he
went there at the last moment, he could not
instil enough confidence in the people so that
a large number of people could tome and
vote. (Interruptions). I am finishing in two
minutes.

SHRI PARVATHANENI UPENDRA: The
very fact that you had won this seat earlier
and won again in spite of the tension, in fact,
shows the impartiality of the State adminis-
tration.

SHRI P. CHIDAMBARAM: Thank you,
Mr. Upendraji. He could not in-stiL enough
confidence. Last time, the total valid votes
polled were 13,97,924 and in this election,
despite the fact that it was a by election and
so much, concentration was  there in this
election, only 12,39,210 votes were polled.
What does it mean? I am entitled to draw the
political inference that it means that
people, the weaker sections, the Harijans and
backward classes, did not have the
confidence to come and vote in this election.
Had they voted, we would have won with an

even larger margin. (Interruptions) 1
am  not yielding. (Merruptions) 1 have
to complete in one minute. (In-
terruptions) Last time, the Congress

polled 48.9 per cent of the valid votes in the
general election where the entire attention of
the Telugu Desam party, as the ruling party,
was divided over several zila
parishads—I think, about 20, 25 zila
Parishads. This time, 12 Ministers came led by
the Home Minister and the Chaitanya
Ratham was rolling across the  streets of the
Guntur Zila Parishad for three days and the
Congress polled 49.2 per cent of the votes. It
shows that the margin has gone up.

SHRI PARVATHANENI UPEN-

DRA: Quote the Telugu Desam figures
also.

SHRI P. CHIDAMBARAM: Now, Sir, I
am going to complete. The Telugu Desam
also increased its margin from 45.8 to
47.3. Therefore, I
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am willing to give a consolation tea-party at
6 O' clock to Mr. Upendra.

SHRI PARVATHANENI UPEN-
DRA: He has increased by 0.2 We have
increased by 1.52. 6.00 p.M.

SHRI P. CHIDAMBARAM: Then what
happened on the 1st, 2nd and 3rd of
December, the House must know.. .

SHRI SATYA PRAKASH MALAVIYA;
Now it is 6 o'clock. We should start the half-
an-hour discussion on Bofors.

SHRI P. CHIDAMBARAM: I will take
only one minute and I will finish.

SHRI JASWANT SINGH (Rajasthan): But
it is 6 O'clock and at 6 O' clock there is listed
a half-an-hour discussion on Bofors.

SHRI SATYA PRAKASH MALAVIYA:
We should discuss Bofors now.

SHRI P. CHIDAMBARAM: If I am
allowed to finish now, I will take only one
minute. If I have to continue tomorrow, I
might take fen minutes tomorrow. If Jaswant
Singhji alone joins the others in the
consensus, then I can finish in just one
minute.

THE VICE-CHAIRMAN  (SHRI
JAGESH DESAI): It is for the House to
permit him to finish now; otherwise, he will
continue tomorrow.

SHRI P. CHIDAMBARAM: Only one
minute and I have done.

SHRI PARVATHANENI UPENDRA: Let
him finish in one minute.

SOME HON. MEMBERS: Yes, let him
complete now itself.

SHRI P. CHIDAMBARAM: On the 2nd of
December, the day prior to the poll, just as we
feared, there was a clash in Mutlur of Tenali
Division-where 15 persons were injured and
the police had to fire rubber bullets to disperse
the crowds. Four of the injured were admitted
to the hospital. On the polling day there was
obstruction of voters belonging to weaker
sections and the Congress-I polling
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agent was kidnapped. In Sattenapalli Mandal
there were clashes... (Interruptions) . .. and
fifteen persons were injured and polling was
postponed. TDP supporters set fire to the
house of a Congress-I worker. These are
matters which we anticipated and feared, but
despite the reign of terror which was sought to
be unleashed, the Congress won the election
and I think Mr. Upendra would do a service to
his leader and his party gracefully accepting
the verdict...

SHRI PARVATHANENI UPEN-
DRA: We have already said that we accepted
the verdict. The Chief Minister also issued a
statement accepting the verdict. You need not
tell us.

SHRI P. CHIDAMBARAM: .. by
accepting the spirit of democracy, by
accepting the spirit of debate. Don't make a
mountain of a molehill. You must imbile the
spirit of democracy, you must imbile the
spirit of debate, and that is the lesson of this
debate.

HALF-AN-HOUR DISCUSSION ON
POINTS ARISING OUT OF THE
ANSWER GIVEN IN THE RAJYA
SABHA ON THE 1ST DECEMBER, 1987
TO STARRED QUESTION 342,
REGARDING COUNTER-TRADE AG-
REEMENT WITH BOFORS

SHRI DIPEN GHOSH (West Bengal): Mr.
Vice-Chairman, ...

THE VICE-CHAIRMAN  (SHRI
JAGESH DESAI): I would request
Members to ask pointed questions
and not make speeches.

SHRI DIPEN GHOSH: I have not even
started...

THE VICE-CHAIRMAN  (SHRI
JAGESH DESAI); I am making mis
request to all the Members.

T[> AT TeRg (IET NAY) ¢
A, AW qv wrEred gl
afafa &1 g% ¢ W@ @ %
gt wrefammst A wr S
¢ T O I qLAH A AT ATE |
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THE VICE-CHAIRMAN (SHRI JAGESH
DESAI): This has been allowed by the
Chairman. You can speak, Mr. Dipen Ghosh.

SHRI DIPEN GHOSH: Mr. Vice-
Chairman, when, along with my other
colleague, I had raised certain questions under
Starred Question 342 of 1st December, though
about forty minutes were spent in replying to
all the supplementaries, we found that many
more questions still remained unanswered. So
we wanted a full-fledged discussion on this
issue. However, the Chairman has kindly con-
sented to grant a half-an-hour discussion, and
I must cojivey our thanks, through you, to the
Chairman for giving me this opportunity to
raise a half-an-hour discussion on this very
important issue. It is because, Sir, of the fact
that in reply to my question on the Ist of
Decemt-ber 1987, Shri Ram Niwas Mirdha,
who was replying on behalf of the Minister of
Commerce, had stated:

"Counter-trade is a well accepted policy
of the Government for promotion of
exports from our country and we are
importing a lot of things from all over the
world and we want to use this bargaining
position t, promote our exports."

Sir, it is true that counter-trade is
a well established policy of our coun
try in promoting exports, in promot
ing the export trade of our country,
against imports. But so far as my
knowledge goes, till now Indi, has
counter-trade at least worth  about
Rs. 1,400 crores and of this
amour”, about one-third comes
frorm M/s. Bofors alone. So, this seems to be
very important and my learned friend on the
other side, Mr. Ratnakar Pandey, did not
know about what this Half-an-hour Discussion
is on because the word 'Bofors' haunts them
everywhere, . . . (Interruptons) ... whether it is
in connection with the arms deal or with
counter-trade.

DR. G. VIJAYA MOHAN REDDY
(Andhra Pradesh): My sympathies are with
them;



